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(a) whether he visited the Beggars
Home In new Delhi recently and directed
some beggars to be freed;

(b) if so, the directions given by him in
this regard; and

(c) the action take thereon?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT IN THE MINISTRY OF
WELFARE (SHRIMATI USHA SINHA); (a)
1o (c). The Minister for Weltare visited Sewa
Kutir, Kingsway Camp, Delhi, on 17th March
1990, ad interviewed a few of the inmates.
After reviewing the cases of those persons
who apparently did not appear to be beg-
gars, 58 inmates were dentified personally
by the Minster, of which 13 were released on
17.3.90 itself. The Minister Jor Welfare also
directed that all cases of the beggar home
inmates be reviewed. As a follow-up action
the Delhi Administration has been advised to
review the cases of allbeggar inmates lodged
in all the different Beggar Homes in Delhi.

Water Rates in Delhi

6449. SHRI P.M. SAYEED: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Union government have
received any representation against the
enhanced rates of water by representation
against the enhanced rates of water by the
Municipal Corporation of Delht,

(b) if so, the details thereof: and
(c) the reaction of Government thereto?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (c). Yes Sir. The surcharge of 20% levied
for the year 1990-91 has been withdrawn
from all consumers whose monthly con-
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sumption does not exceed 20 kilolitres and
who are living in rural villages and resettle-
ment colonies and paying flat rate of Rs. 7.50
per month.

Import of Raw Silk

6450. SHRI SRIKANTTHA DATTA
NARASIMAHARAJA WAIDYAR: Will the
Minister of TEXTILES be pleased to state:

(a) whether Government propose to -
import raw-silk during the current financial
year:;

(b) if so, the details thereof;

(c) whether the import of raw-silk 1s
likely to adversely affect the economy of the
raw-silk producing States such as Karna-
taka:

(d) if so, whether Government propose
to review its decision in the interest of such
States: and

(e) it not, reasons therefor?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). The import of silk is allowed only
under export promotion schemes of Import
Export Policy. The import of silk for indige-
nous consumption is however not generatly
encouraged to protect the indigenous indus-
try. In the wake of short supplies and in-
creaseinprices the Government had granted
an adhoc permission to the Central Silk
Board in the year 1988 for import of 100
tonnes of raw silk for prices stabilisation
measures. Out of this only 36 tonnes of raw
silk has been imported so far. Government
has received request for extension of the
validity of adhoc permission for import of
balance quantity, Besides this, the Govern-
ment has no fresh proposal for import of raw
silk for indigenous consumption during the



